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The main grievance of the learned counsel for the
applicant is. accordiﬁq to this OA, that statutory appqal
of the applicant, which he filed on 18.12.90, is still
pending before the Appellante Authority. As it has not

been adjudicated as vet, we are of the view that in this OA

the notices are not required to be sent to the respondents.

;: : we direct the Appellate Authority to decide the pending

$ appeal of the applicant within a period of two months from

the date of receipt of a copy of tﬁis order. However, if

the'applicant 1is aqgrieved still after the decision of the :
appeal . all grounds dmised in this OA shall remsin open to |

him. This OA is disposed of finally.
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